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Technical O0fficers AssoCigeses. Applican ts
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For the Applicants eese Shri B,B, Raval, Advocats

eo0ec o Shri P, He Ramchandani,

For the Respondents
. Senior Advocate

CORAM: Hon'ble Mr, I1,K. Rasgotra, Administrative Member
Hon'ble Mr, J.P. Sharma, Member (Judl,)

1 To be referred to the Reporters or not?

Judgement (Oral)

(of the Bench defiuered<by Hon'ble Mr, I.K,
Rasgotra, Administrative Member )

This 0.A. has been f1led by Shri Y.P, Yadav,
Deputy Commissioner, work ing in thetﬂ§nistry of
Agriculture and the Technical Officers Associat ion
through its President, The Presidant of the Associom
tion is Shri Y,P, Yadav, -The ﬁetitioner Association
is aggrieved by fha'order of the respoﬁdents dat ed
19, 3,1992, according tg which, Shri S,K, Sinha, an
Under Secretary/Assi st ant Commissioner was to be shift ed
from Room No, 115, Krishi Bhavan to Room No,102, The

9rievance of the petitioner is that he was shar ing

Room No,

in the Same of fice, He wasg holding equivzlent rank, Shri

Dandapani Was, howgver, transferred to his parent department
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102 with Shri Dandapani, anot her Deputy Commi ssf oner



and nobody has been inducted in the Ministry to replace
him, Accordingly, the room should have been allotted
to Shri Y.P, Yadav, President of the said Association
for occupation singly., The pfincipal reason for this
prayer that the petitioner is not only carrying out the
official duties but he has sl so got onerous duties for

discharge by virtue of hig being the President of the

lAssociation. He also found it inconvenient and'embarrassing

to share the room with a junior officer of the rank of
Assistant Commissioner/Under Secrstary, By way of relisf
he has prayed for tha_follouing:-

3 "to quash the impugned order at Annexurs-A
and further direct the respondsnts not to
obstruct the working of the individual
officers in their individual Capacity,
sven though they are membérs\of the Technie
cal Officers Associatipn.“ ,
2, Shri B,B, Raval, lsarned counsel for the petit ioners,
referred us to Page 33 of the psper-hook and submitted :hat
the,petitioner Associstion had applied to the Secretary,
Department of Agriculturae, oq‘ZOth March, 1992 to allou

Shri Yadav, President of the Technical Off icers Association,

to occupy Room No, 102, 'B* Wing, Shastri Bhavan, independently

for the reason that hg wasg dealing with confidential mat ters

of the Association and had to take several meetings with

madig persons, atc,, besides-doing his official work, It wag
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further stated that Shri Yadav was entitled to allotment

of single room as he held the status of a Deputy

Secrgtary, ‘e

~

3. This case was heard on 29,5,1992, After considering

the matter carefully, the Tribunal had observed that"e
also feel that allotment of office accommodation is an
administrativg matter which the senior officers can be
trusted to deal with fairly and eqﬁitably. The question
whether any individual can be represented t hrough the
Association in these matters, or whether these matters
can be defined as service matters, can best be decided

by dealing with the main 0.A." While making the above
observation, the Tribunal further ﬁirected, Mg, in the
meanwhile, direct that the matter be examined again by

the Seéretary of the Ministry either himéel? or through
anoiher officer not below the rank of Additional Secretary
and appropriste orders be éassed athr carefully considering
all the relevant points uithin a month of communication of
this Qrdar, Ve also dlrect that tlll the mat ter has been
so considered at a hlgher level, the parties will maintain
status quo,"

éi, Thg_respondents..in their counter-affidavit, havg -
tékenmthe stand that the éllotment\of accommodat ion is
purely administrative matter, lNone£haless, the; have
submitted that as per the orders of the Directorate of
Estates, the entitlement‘to office accommodation Por an
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officer of the rank of Deputy Secretary, which Shri v.P.
Yadav is, is onl§ 108 sq, ft,, whereas his request is to
allot him to occupy the room. independently which measures
approximately 215 sq, ft, Tha; further submit that the
Technical Offfcers Association is not' under J.C.M, scheme
and as such, the question of allotment of office spac? to
this Associaﬁion does not arise, ‘Admit tedly, the Associa-

tion is a registered socisety, but that does not entitle

the Associgtion for allotment of office accommaodat ion on

Government account,  Shri PeH, Ramchandani, 1earned counsel

for the Tespondent s, further submittad that the respondants
carried out the direct ions of the Tribunél and'tha Addl,
Secy, of the Ministry, after study ing the matter carafully,
has passed an order on 3,8,1992, 5 Copy of which is annexsd
along with their rejoinder filed on 12,8,1992, According
to this order, Shri SeKo Sinha, who Uaszg lower rank than
the petitioner,'has been shifted elseuhere and in hig
place, Shri R,R, Singh, Joint Director, has baeen direct ad
to shift to Room No.102, Thus, the'brincipal grievance of
fedibone,
thi/that he is being made to shar e accommodation with an
officer of lower status, stands Cemoved, Shri Ra;al,
learned counssl for the petitioner, has taken the objection
that the respondent s could not have passed the grder
adverted to above, Thay should have studied the position
and submit ted their considered visus to the Tribunal for
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a decision, We find that our directions are y clear

and we had, in fgct, asked the Secretary/Additional

Secretary of the Ministry to pass appropriate orders
after considering all the relevant points within a month
of communication of this order, In view of the gbove,

we are of the opinion that the matter like this doss not

~call For interference by this Tribunal, After the

Addit ional Secretary has studiaed the position and passed the
necessary orders, we have no reason to go further into the

matter, The O.A. is dismissed with the above observationg,

S.e There will be no order as to costs,
(Japn Shar:a—)\ (IaK. Rasg tl‘a)

Member (Judl, ) Administrativé Member




